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land, Punjab, Sikkim, Tami] Naduy,
‘West Bengal, Mizoram, Arunachal
Pradesh, Andaman Nicobar Islands,
Chandigarh  Administration, Dadra
and Nagar Haveli and Pondicherry)
have signified their acceptance of the
recommendations "The recommen-
dation is under consideration 1n 5
States and one Umion: Territory (viz.
Madhya Pradesh, Maharashtra, Megh-
elaya, Tripura, Uttar Pradesh and
Goa, Daman and Div) Two States
and one Union Territory (viz. Har-
¥yana, Kerala and Lakshadweep) have
not accepted the rccommendations
because of the following considera-
tions: —

(i) Summer vacations cannot be
synchronized with harvesting
season in Haryana due to June and
July being the extremely hot
months 1n the State. Since the State
Government does not have sufficient
roofed accommodation, the schools
have to be colsed during these hot
months,

(i) Harvesting season in the State
vary from locality to locality and
crop to crop ang hence the sugges-
tion is not practicable, and

(iii) There 18 no harvesting season
in the Union Territory of Laksha-
dweep.

12.00 hrs,

RE. STATEMENT ON THE RECENT

VISIT OF BHRI KOSYGIN, CHAIR-

MAN OF COUNCIL OF MINISTERS,
USSR

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, on going through today’s
Hst of business, I find that it makes
no mention of any statement by the
External Affairs Minister on the re-
eent vigit of Premier Kosygin and the
freaties and agreements signed with
him. This is most unfortunate. More
than thef, it is improper. We read
from the tewspapers on the 14th—five
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days ago~—that five wide-ranging
agreements were signed between the
Governments of India and the Soviet
Republic. On the 15th, Mr, Kosygin
left this couniry. On the 18th, Mr.
Vajpayee, External Affairs Minister,
who is otherwise so proper, chose to
g0 to TV snd make, wide-ranging
statements of policy. For instance, he
saig the Indo-Soviet joint communi-
gque was silent on Kampuchea bhecause
of the differing attitudes of the two
States on this question. He make an-
nther wide-ranging statement by re-
ferring to hi. unhappiness at MTr.
Kosygin's strong attacks on China
from the Indian soil, which has caused
some embarrassment This is un-
precedented that on the day next to
the leaving of such a high dignitary
such statements are being made. I
do not want to enter into this, What
I am drawing the attention of the
Government through you js that it is
not fair to Parliament and Members
of Parliament that they should be
treated with such scant respect It is
not fair that we, Members of Parlia-
ment, when the session is going
on are given on the next day by
leading newspapers a correct or in-
correct version of what the Govern-
ment wants to say In the morning
papers we come to know that the
Government want; to say. I would
like to draw your mttention to the
impropriety contained in this,

MR. SPEAKER: Papers to be laid on,
the Table

SHRI C M. STLPHEN (Idukki):
Sir, the point he raised is a very vital
matter. You hgye passed on to the
other subject “without making any
comment It' i3 most unprecedented.
1 waq’f to Back it up and invite the
attention % the Prime Minister who is
here thiit the House was taken for
granted! Generally when this sort of
discugsion takes place on a very high
international plane, the first forum to
Which report is to be made is the
Parliament, Many days have gone by
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and no report js made here. Not
only that; m report has been made to
the TV, which is absolutely incorrect.
Policy statements generally are not
made except first to Parliament.
Poliry statements are made by passing
Parliament and a 1eport as here 1s
being avoided. Agrecments are con-
cluded, but are not reported here.
This js treating Parhament with scant
respert It is your duty to uphold the
digmty of the Parliament and to tell
the Government {0 make amends to
the House.

THE PRIME MINISTER (SHRI
MORARJ] DESAI)- I have been a
Member of this House from 1956 and I
have never seen a statement made
here by Government on such visits.
Whenever the Prime Minister hus
gone out, a report is first made to the
Housc. It is alway, done.

MR. SPEAKER: That iy the prevail_
ing convention, he says,

SHRI MORARJI DESAI_ That is the
convention. Therefore, there iz no
question of any departure from it.
Thercfore, T do not want to start a
new practice, (Interruptions),

st o ATomw (T aEET ) s, &
raTTE WT% Wi § | 49) weraq 97w o g
fis & fgdt 7 a7 Wve Wy g7 A A § 1
va fon gt agt qerqTA Y@ g

a0 faqw fadza 2 fo wgw fafaees
A &% Ta & b5 oa frdl o fadw) gesre
& wrE i g1, WX argz wegfad faed
81 7T S8 A qifenriz W) 4z & @ @,
&t o¥ w'A A T A § WY 9 a7 a9t iy
&) spfaegaite~miad, 53 STET R AT
& i wiifem WYY & wu (ag &7 ArdE wEafae
@t 91, W IN qTE rofy www w€ | qriz o
wr a1 § s wan oft wew gt i e amge
ar w¢ 1fEa qv, eifaea g9, TEHFA R g
we Ifaa w1 | qrgE AY 38 & N g g o v
wifgd f oft w2 faarf aTOR 2 oa fe
i fafaeee-foed ad-ut dav g § 5z oy
i win fwan & 1 g T 6 Tofafan o
AT ® ATt F QA€ WEW Weefgy g7y
(wrwmmr)

SHRI VIJAY XKUMAR M.
HOTRA (South Delhi):: Are you &l
lowing it, Sir?
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MR. SPEAKER: The foreign affairs
debate will come when he can refer

to it Now, Papers to be Laid on
the Table.

SHR!I C M STEPHEN: Sir, I am
TiIsIng on a point of order on the
statcment made by the Prime Minis-
ter.

SHRI KANWAR LAL GUPTA
(Delin Sadai): When the Prime
Minister gave a reply. there is no
point of order.

SHRI RAJ NARAIN; Sir, what
about my point of order?

MR SPEAKER: Yours is not a
point of order, Mr. Raj Narain.

SHRI RAJ NARAIN: Is it proper
for the Government to make a state=
ment outside Parliament? gioe)sa art
& gy fee o

SHRI C. M. STEPHEN: My point
of order is that the convention 1s
not what the Prime Minister stated.
It makes no difference. 1 am say-
ing the ennvention must be conform-
ed to He says this 15 not the con-
vention; I say this is the convention.

MR SPEAKER: 1 will examine it.

SHRI C. M STEPHEM: Let me
complete it. This is the convention.
Then he says “I am not prepared to
begin a new convention by making
a statement on the floor of the House".
As to what he should do, it is not
for him to decide. ... (Interruptions)
As to how he should treat this House,
he is not the ultimate deciding factor
about it. Members are demanding
through you that he must make a
statement to this House with respect
to the agreement that has been sign-
ed. He says that the report will be
laid only if it is signed abroad and
not here. In a sense, it makes no
differcnce .t all, The point is whether
the agreement signed between this
country and another country is of
such value ag should be reported to
this House; whether it is made here
or outside makes no difference at ail
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Parliament as such must be told as
to what was happened. 1 submit the
convention is not what the Prime
Minister said. The convention is that
agreements concerning the country,
wherever signed, must be reported to
the House when the House is sitting.
Therefore, what the Prime Minister
said is not the convention Sir, you
must give a ruling

MR. SPEAKER: Now that there is
differen~e of opinion, I will examine
the matter, L ALL

SHRI RAJ NARAIN:
to decide it.

You have

MR. SPEAKER' I will go inty the
matter and decide it.

12.10 hrs,
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPNRT OF WATER
AND Powsr Deverormi vt CoNSUL-
TaNcY Sexvices (Inpia) Lo,
New DeLur ror 1977-78

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): T beg
to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1856: —

(1) Review by the Government
on the working of the Water and
Power Development Consultancy
Services (India) Limited, New
Delhi, for the year 1977-78.

(2) Annual Report of the Water
and Power Development Consul-
tancy Services (India) Limited,
New Delhi, for the year 1877-78
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-4080/79]. -
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ANNUAL AcCCOUNTS or UNIVERSITY OF
HYDERABAD, HYDERABAD FOR 1877-78 WITH
STATEMENT FOR DELAY AND STATEMENTS
EXPLAINING REASONS FOR NOT LAYING
AupiTEp Accounts or Kenpriva Hinpt
SHIKSHAN MANDAL, AGRA AND ANNUAL
REPORTS ETC. OF BOARDS OF APPRENTICE=
SHIP/PRACTICAL  TRAINING, KANPUR,
Bomeay, CALCUTTA AND MADRAS FOR
1977-78.

THE MINLSTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) 1 beg to lay on the Table - —

1) (i) A copy ot the Annual Ac-
counis (Hindi and Enghsh versions)
of the Universily of Hyderabad, Hy-
deravad for the year 1477-78, together
with the Audit Report thereon. under
section 28(iv) of fthe University of
Hyderabad Act, 1974.

(1i) A sgtatement (Hindi and English
versions) showing reasons for delay
in laying the above Accounts.

[Placed in Library See No, LT-
4100/79].

(2} A statement (Hindi aud English
versions) explaining reasonsg for not
laying the Audited Accountz of the
Kendriya Hind: Shikshan Mandal
Agra for the year 1977-78 within the
stipulated period of nine months after
the close of the accounting vear.

[Placed in Library. See No, LT-
4101/79).

(3) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report and the
Accounts of the Boards of Apprentice-
ship/Practical Training. Kanpur,
Bombay. Calcutia and Madras, for
the year 1877-78, within the stipulat=
ed period of nine months after the
close of the accounting year.

[Placed in Library. See No, LT-
4102/79]



